
ABSTRACT OF THE PROCEEDINGS 

OF 'l'IIJ,; 

LA"\VS AND REGULATIONS 

Wednesday, 
7th June, 1882

Jan.-Dec., 1882

Vol. XXI



AilSTRACT OF THE liRQCEEDJNOS 

, O}'·Tliii: 

ASSK)llll,�:ll }'Olt TUB l'liltP031s m• MAI\ ING 

LAWS AND REGULA'JlIONS. 

1882. 
 

VOL. XXI . 

. . 

i.Jubli,;hd> CJ1 tl:c J\ulhoritll .of iht (!iobtmor C5cncml. 
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4.~8frt/,Ct oj tTle P"oeeedinus ·of ale OotlnciZ Of tke· G07Jernor General qf Iiidia, 
. aBBenwled. for· ~T'o pIWp()80· oj makEI'g Laws and Ilegr&lations tlll.cler tTle 

prorJi8ion, of tIle LLct 0/ Parliament. /J4 t 25 Yic., cap. 67, 

The OOUncil met at Government House, Simla, on Wednesday, tile 7th 
June, 1882. 

PRESENT: 

His Excellency the Viceroy and Governor General of India, K.G., G.H.S.I., 
G.lI.I.E., pre8icli.Jg. 

His lIonour the Lieutenant-Governor of the Panjab, X.O.S.I., .O.I.E. 
His Excellency the Commander-in-Chief, G.O.D.; O.I.E •. 
The Hon'ble J. Gibbs, C.S.I., C.I.E. 

. Major the Hon'ble E. Baring, R.A., O.S.I., O.I.E. 
Major-General the Hon'ble T. P. Wilson, C.D., C.I.E. 
The Hon~ble O. P. Dbert, O.I.E. 
The Hon'ble Sir ·S. O. Bayley, X.O.S.I., O.I.E. 
The Hon'ble O. H. T. Crosthwaite. 
The Hon'bJe W. O. Plowden. 
The Hon'ble W. W. Hunter, LL.D., O.I.E.· 

PORTS A.CT AMENDMENT DILL. 

The Hon'ble MR. ILBERT movecl that the Report of the Select Oom-
mittee on the Bill to exempt certa~ vessc!s·from tho Indian Ports Act, 1875, 
section 38, be taken into consideration. He said :-

. ." The original object of this Bill was very limited. It was merely to exempt 
certain Native vesselS in Bombay harbour from particular provisions of the A.ct 
as to compulsory pilotage. The Bill was referred to a Select Oommittee, ~d, 
whilst it was in that stage, an application was made to exempt pleasure-yachts 
from liability to harbour-dues. It nppeared on cnqiliry that plensure-yacltts 
are exempted from such dues, not only in English waters, but, as I ~derstand, 
throughout European waters, and that the amount nOl' levied in respect of 
these dues in British Indian waters is so trifling as ·not to compensate for the 
trouble and annoyance cause<l by the levy. Under these circumstances, we 
have, on the recommendatioll of the Government of India in the Finan¢al 
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: e ar~ ent, addecl il. 'sect o~ amencling tho Inclian ~ l'ts Act in such a way as 
to 'exempt ploosuro-yacllts throughout British India from the payment of port-
d~es '~nd we have. amended tho title of the Dill in such a way as to make it 
~ ~es ~~d'to its extended SC01)0. 

~. . .. ~.  ,:" ~ . ," ~, .. 
:,., .... Th.e Motion wns put and a.greed to. 

. . . The Hon'ble MR. hURT also moved that the Dill, as amended, be 

~ ~~~~  
~ e lrotion was put and agreed to •. 

PETROLEUM: DILL. 

Tho Hon'ble lIn. ILBERT also moved that the Bill to modify tomp<;ll-arily 
certain provisions of the Petroleum Act, 1881, be taken into consideration. 
He'said:-

"This Bill, as I statecl on the occas ~n of the l'1st meeting of the Council, 
Wqs introduced in compliance with the request of the Secrehll'Y of State, and 
for-the following rcasons: It will be remembered that under the Act of 18B1 
the 'dnngerous quality. of petroleum is ascertained by a ccrtain chemical test, 
. lY'hich is described in. the schedule to tho Aqt, and is commonly known as 
'Abel's test. Now, Professor Abel has recently advised the Secretary of State 
. that conditions of climate make the test providecl by the Act of 1881-his 
own test be it remembered-so uncertain as to be inapplicable in India. That 
is 0.-very serious statement, and it is one which appears to shnke tho scientifio 
foundations on which the Act of 1881 rests; and, if it is to l)e n.ccepted as 
-sound, it is difficult to avoid the conclusion that the Act of 18Bl is unsuitable, 
.and ought to be amended as soon as possible. Under these circumstances, amI 
in order to meet certain cases which, as it was allegecl, involved considerable 
hardship under the existing lo.w, the Secreto.ry of State suggested tho expedien-
cy of passing forthwith a short temporary measure ac1mitting petroleum 
on certificates grouted at tlle port of departure. In deference to this sngges-
tion, and to the opinion of the eminent scientific authority on which it was 
based, we preparecl o.nd introduced the present measure. 

cc It will be observed that this measure is temporary, provisional, and, above 
a.ll things, pel'inissivo. It is temporary, as it is contempla.ted tha.t it shall, after 
passing, continue in force only until the first day of January, 1883, or until such 
later date as the Governor General in Council may by notification dircct. It is, 
on the face of it, provisional, as it is only intended to makc provision for what 

is to be done pendin9 certain .furthcr scientific n t ~ es consillerccl necessary. 
Finally, it is permissive, as it docs not como intoopcr:itioll:of its own force, hut 
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merely enables the Governol' General in Council to ncccpt certnin tcsts otJlcr 
tlUl.n thoso provided by tho Act of 1881, if :on inquiry 110 is satisfic(l that they 
nre sufficient. 

"Further than that we were not Prol>Qrcd to go. We thought tbat we 
might ",1th safet.y go so fnr, 110t intending to bring the Act into operation 
at once, but merely to t.'lko power to mOllify tho Act in such a way as 
should be found suitable if on enquiry it was considered expedient to do so. 
Notwithst.anding the passing of the Act, we should still havo bac1 to elceide ill 
our executiyo cnpacity what eltcct should bo given to it. IIowevcl', various 
representntions have been made to us; we arc instituting furthor inquiry, and, 
on the whole, we think it expedient not to 11rooee£1, even legislath-cly, with' 
tIm measure in such u, way as to produce the u,llpearance of unclue hurry; 
nnd in pat·ticular we are anxious to consult and obtain the opinion of such 
bodies as tho Calcuttn Chamber of Commerco. I s113l1, therefore, only move 
that the Dill be token into consideration, amI I do not propose to move that 
the rules for t.he conduct of  business be in any way suspende£1. 

"Tho Dill will be published in the ordinal'Y course." 

Major tbe Hon'ble E. DARING said :_CC I merely wish to say that I 
entirely approve of the postponement of this measure. It deals with lL question 
which is new to myself, and possibly to other Members o·r Council. I think 
that, before it is passed into law, both this Council aUlI the public should have 
some ful'ther time to con8ic1c1' its p1'O,ision8." 

'1'he Motion was put nnel agreecl to. 

The lIon'ble :Mn.. ILDERT asked for leave to postpone the Motion that , 
the Bill be passed. 

Leave was gt'antcd. 

The Council ndjourned to Wednesday, the Hth June, 1882. 

SIULA.; J 
T/Je 7th J"tme, 1882. 

D. FITZPATRICK, 

Secretar!J to ti,e Go'Vel'mlient of Imlia, 

Legislcttive J)epartment. 

Govt. CoIItrtIl Dl'IIIch r~ ., Sim!:L.-No.lGO L. D.-U·O.aS.-Z70. 




